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The 27" January 2017
No. am0f30-14(fafaen)=a19-07/2015-298341—In compliance of the order passed by the
Honorable High Court in the CWJC No. 19529/2011 Sadanand Yadav & Others Versus State of
Bihar and Others and other batch cases, Government of Bihar vide notification no.- 258459 dated
18th January, 2016 decided to appoint a Judicial Commission of Enquiry for fixing the responsibility
for the loss of residual food grain after the closing of Sampurn Gramin Rojgar Yojana and National
Food for Work Scheme between 2002 to 2006, in exercise of powers conferred under Section 3(1) of
the Commission of the Enquiry Act 1952 (No. 60, 1952). Earlier the government approved the
tenure of the commission for six month and extended its tenure for another six month vide
notification no. 278530 dated 18th July 2016, which is expired on 17.01.2017.
On the request of Commission the Governor of Bihar is pleased to extend the tenure for six
month from 18.01.2017 to 17.07.2017.
The remaining parts of Notification no.- 258459 dated 18th January, 2016 and 278503 dated
18th July, 2016 will remain unchanged.
By the order of the Governor of Bihar,
RADHA KISHORE JHA,
Additional Secretary to Government.
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